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gave no indication of the foreign exchange 
requirements. The Development Wing of this 
Ministry, however, estimated that the Scheme' 
would involve foreign exchange worth about 
Rs. 2-5 crores. The Licensing Committee 
suggested that the foreign exchange 
requirements should be reduced and this fact 
was intimated to the State Government who 
are understood to be negotiating with the 
foreign suppliers for the import of plant and 
machinery. Their final proposals are still 
awaited. 

SHRI V. PRASAD RAO: In the Statement, 
it is stated: 

"The Licensing Committee suggested 
that the foreign exchange requirements 
should be reduced and this fact was 
intimated to the State Government . . ." 

May I know whether the Licensing 
Committee has suggested that the actual 
capacity to be installed should be reduced or 
that the machinery that is proposed to be 
imported from foreign countries should be 
reduced if they are available indigenously? 

SHRI MANUBHAI SHAH: There are * two 
aspects to the problem. There is no question of 
reducing the increased installed capacity for 
which an application hag been forwarded by 
them. The fact is that the price quoted by the 
foreign suppliers was, in the opinion of the 
Government, rather too high. It was also felt that 
more indigenous content should be made use of, 
that they should buy a larger part of the 
requirements from India rather than buying from 
foreign countries and that suitable foreign 
exchange payment terms should be negotiated. 

SHRI V. PRASAD RAO: May I know 
whether the Licensing Committee did suggest 
to the Andhra Government the name of any 
other country where these materials would be 
available for lesser prices? 

SHRI MANUBHAI SHAH: That is not for 
the Licensing Committee. The Andhra 
Pradesh Government, as the managers of this 
factory, arc quite 

competent to go into tne question. We gave 
this information because we have the relevant 
cost per ton of various items of import. 

SHRI V. PRASAD RAO: What is the 
difference that the Licensing Committee has 
in mind between the proposed cost of Rs. 2:5 
crores and the increased costs which the 
Licensing Committee is thinking of? 

SHRI MANUBHAI SHAH: There are two 
aspects to the problem. Firstly, we think that 
the prices are higher by 30 per cent, to 40 per 
cent. Apart from that, we have also indicated 
to the Andhra Pradesh Government that they 
should get the components which are 
manufactured in India, indigenously available. 
We have said that they should buy more of the 
indigenous products and only import the 
minimum from outside, and that suitable 
deferred payment terms should be negotiated. 

SHRI V. PRASAD RAO: Is it the 
suggestion of the Government .   .   . 

MR. CHAIRMAN: Sit down, Mr. Prasad 
Rao.   Next question. 

BOMBAY STATE'S REQUEST FOR THE ALLOCATION 
OF MORE FUNDS FOR AGRICULTURE 

*640. SHRI P. N. RAJABHOJ: Will the 
Minister of PLANNING be pleased to state 
whether Government have received any 
request from the Government of Bombay for 
the allocation of more funds for agriculture 
and if so, what action Government have taken 
on it? 

THE DEPUTY MINISTER OF PLANNING 
(SHRI S. N. MISHRA) : No proposal has been 
received in the Planning Commission from 
the State Government but the question came 
up recently during Annual Plan discussions. 
Adequate provision for the agricultural 
programmes has been made in the annual 
Plan of Bombay for 1959-60 which has now 
been finalised. 
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SHRI SONUSING DHANSING PATIL: 
Are there any States which have also 
complained regarding the inadequacy of funds 
for agricultural purposes under the Plan? 

SHRI S. N. MISHRA: Sir, I have not said 
that the State Government has complained 
about the inadequacy of the funds. In fact, 
whatever the State had asked for has been 
provided in the Plan for 1959-60. 

SHRI SONUSING DHANSING PATIL: Is 
it a fact that the Planning Commission has 
provided very scanty sums for agricultural 
purposes in the Second Five Year Plan and 
that that has given rise to discontentment in 
several States? 

SHRI S. N. MISHRA: This is a much larger 
question which was discussed threadbare 
during the discussion on the Plan when it was 
formulated. 

 
CONSTRUCTION     OF     MANGLA       DAM 

PROJECT BY PAKISTAN 

•641. SHRI MAHESWAR NAIK: 
Will the PRIME MINISTER be pleased 
to state: •   * 

(a) whether it is a fact that the execution 
of the Mangla Dam Project in Pakistan-
occupied territory of Kashmir is still being 
proceeded with in spite of the protest lodged 
by India; 

(b) what is the present position in that 
regard; and 

(c) how India proposes to deal with the 
matter? 

THE DEPUTY MINISTER OF EXTERNAL 
AFFAIRS (SHRIMATI LAKSHMI MENON): (a) 
and (b). According to a press note issued by 
the Government of Pakistan in June 1958, the 
work on the Project is in progress. It appears 
from reports published in Pakistan newspapers 
that roads are under construction or repair to 
facilitate the movement of material to the dam 
site, and houses are being built for the 
Engineering staff. 


